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-Caleutta Office.  The proposed move
will also prejudicially affect the exist.
ing agreement with the employees
through their recognised Union, viz.,
Shipping  Corporation Employees’
Union (Calcutta). I cal]l upon the Gov-
-ernment to desist from such g move,
if there is any proposal to that efl-
ect and to make a statement allay-
"ing the apprehensions of the employees
-at the Calcutta office.

(vi) Crisis IN Mi1cA INDUSTRY
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[Mg. DepUTY-SPEAKER in the Chair]
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(vii) RaiLwAy LINE BETWEEN SHAH-
JAHANPUR AND MAILANI
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12.31 hrs.
RE: MATTERS UNDER RULE 377

MR DEPUTY SPEAKER: Now, fur-
ther consideration on the Statutory
Resolution ang the Bill... (Interrup-
tions)

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Sir, before you take up
that further discussion ] would like to
make a submission. Now, these 377-
rule references are there. You allow-
ed many members to raise matters of
public importance under rule 377.
Members make statements here on
the floor of the House. But the Minis~
ters do not even take cognisance of
what is being read under Rule 377.. I
know you will cite the rule...

MR. DEPUTY SPEAKER: Mr.
Vajpayee, we forward these things to
the Ministry concerned. Whatever
your suggestion is, it should be work-
abie. Ministers have to be in this
House and they have also to be in the
other House.

SHRI ATAL BIHARI VAJPAYEE:
They do not take any cognisance.

SHRI SATISH AGARWAL (Jaipur):
Under rules they are bot bound to re-
ply here on the spot; they can choose
to reply later; but at least some time-
limit should be there. At least with-
in a week’s time they should reply.

MR DEPUTY SPEAKER: Your views
have been noted. -

SHRI SOMNATH CHATTERJEE
(Jadavpur):: You were good enough

to accept some of these matters under



